CENTRAL ADMINISTRATIVE TRIBUNAL

TS

PEINOCIPAL BENCH: NEW DELEL
OANG2BI72004
New Delh this the 10tk December, 2004
BONBLE SHRI WSTICT V.S AGGARWAL, CHAIRMAN
HONBLE SHRI S.ASINGH, MEMBER(A)

S.D.¥hare '
19, Belvedere Emﬁmcm 16" Floor,
Breach Candy, Bhula Bha: Desai Tload,
Mumbai.

{By Advocate: 3

. Applicant.

Versug
1. Union of India through
The Secretary
Minisiry of Home Affairs,
North Block, Wew Delhi-110001.

2. Rajeev Ray,
Deputy Secretary to the Govt. of India,
New Dethi.

3. A ¥ Singh,

Chainman, Central Board of Excise & Customs
North Block NMew Delhi,

4, Sr. S.K. Bhardwag,

Member, (P&A), Central Borad of Excise & Customs,

Narth Block, Mew Daihi

Sri A.G.Ubale,

Addl Cemmsqs;cnez

Central Excizse, Mumbal Zone-1.

3

LA

.. Respondents.

CRDER iDQ_‘xL

By Shri1 V.S Aggarwal, Chaiman

Learned counsel for applicant states that since no order advers

has been passed and enly a show cause notice has been issued, as for the present, he doss

not press the present application and would take recourse nnder the law subsequently if

the need arises. Allowed as prayed.

2. Subject to aforesaid, dismissad as withdrawn.
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